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7*e«r t h « t  1 c a m e  h e r e , 1 h a d  t o
c p n t io u e  t ) ie  S u p p ly  o f  G o o d s  a n d
P r i c e t  A c t  u n d e r  a r t i c le  249 . W ith in  
I h e  e a r l ie s t  p o s s ib le  t im e , I  s a id , 'N o ,  
1 a m  n o t  g o in g  b e f o r e  th e  H o u s e
e v e n  th o u g h  th e r e  w i l l  b e  a  l it t le  
in c o n v e n ie n c e  t o  G o v e r n m e n t ’ . W e  
c a n n o t  u s e  a  te n ^ p o ra ry  p r o v i s i o n  tor 
a  c o n t in g e n c y  f o r  w h i c h  w e  h a v e  t o  
b e  p r e p a r e d  a l l  th e  t im e  a n d  w h ic h  
m ig h t  o v e r t a k e  u s  a t  a n y  t im e . A s  a  
p e r s o n  w h o  h a s  s o m e  a d m in is t r a t iv e  
e x p e r ie n c e ,  I  s a y  t h a t  a r t i c le  249  w i l l  
n o t  f i l l  th e  B i l l .  T h a t  is  a l l  I  h a v e  t o  
s a y  tot th e  p r e s e n t .

Mr. O ta liB U U i: N o w »  a s  a lr e a d y  a n 
n o u n c e d , t h e  d e b a t e  o n  ^his motion 
r e g a r d in g  th e  B i l l  t o  a m fin d  t h e  C o n 
s t i t u t io n  is  n o w  c o n c lu d e d  a n d  I  w i l l  
p u t  i t  t o  th e  v o t e  a t  t h e  e n d  o f  th e  
d a y .

O T A T E M I N T  RE: I N D IA N  T A R I F F
(8 B C X )N D  A M E N D M E N T )  B I L L
T h e  B fla lsfter o f  F in a n c e  (Start C . D . 

D e s h m u k h ) :  With your permission, I 
rise to make a brief statement in re*  
gard to certain matters covered by the 
Bill which is being introduced by my 
colleague, the Minister of Commerce 
and Industry, presently. This Bill is 
a Tariff Bill which contains several 
items on which duties have been rais
ed, in some cases steeply. Some of 
the more important items on which 
duties are being raised are pencils, 
old newspapers, fermented liquors, 
woollen fabrics, wines, vacuum flasks, 
razor blades and playing cards. Apart 
from the implementation of the recom
mendations of the Tariff Commission, 
in certain cases, the immediate need 
for a review of the duties charged on 
the goods imported arose from the 
fact that at the recent inter-session 
committee of the GATT, we were 
able to secure' certain relaxations in 
respect of a few items on which we 
had previously agreed to bind the 
import duties at a comparatively 
low rate. The Finance and the Com
merce and Industry Ministries have 
also been constantly examining the 
question of incidence o f  d u t ie s  On im
p o r t e d  a r t ic le s  primaMly with a  Iftokw 
t o  tapping new  aourcea^ o f  rervem ie . 
T h e  c o l le c t i o n  o f  c u s t o m s  d u t y  d u r in g

the last f i v e  m o n t h s  a m o u n t e d  a p 
p r o x im a t e ly  t o  Rs, 60  c r o r e s  as afainat<: 
o u r  b u d g e t  e s t im a te  o f  R s . 177*5 c r o r e s  
f o r  th e  w h o l e  y e a r .  I ^ a s o n a l  s h ip 
m e n ts  o f  c o m m o d it ie s  l ik e  t e a  w i l l  t a k e  
p k c e  o n ly  h e r e a f t e r  a n d  t h e r e  i s -  
g iw e r a l l y  a  g r e a t e r  t e m p o  o f  im p o r t  
a n d  e x p o r t  a c t iv i t y  in  th e  la t e r  m o n t h s  
o f  t h e  f in a n c ia l  y e a r ,  a n d  i t  m a y  b e  
e x p e c t e d  th a t  d u t y  r e c e ip t s  w i l l  b e  
p r o p o r t io n a t e ly  h ig h e r  in  t h e  c o m in g ,  
m o n th s . B u t  e v e n  a f t e r  n u k i n g ,  
id lo w a n c e  f o r  th is , I  f e e l  e v e n t u a l l y  
th e  a c tu a l  c o l le c t iq n  m i| ^ t  f a l l  s h o r t ,  
o f  o u r  b u d g e t  e s t im a te s .

A s .  t h e  H o u s e  is  a w s jp ^  w a  to . 
r e d u c e  e x p o r t  d u t y  o n  c e c t a ia  c o ia in a -  
d ^ e s  U k e  o i ls  a n d  ô aee4$̂  p ia n g a iie s e  
o r e , . e t c .  w t o e v e r  th e s e  d u t ie s  c o u l d i  
n o t  b e ^ u a ^ in ie d .  A l l  th is  h a s , t h e r e 
f o r e ,  m a d e  it  n e c e s s a r y  f o r  G o v e r n 
m e n t  c o n t in u a l ly  t o  e x p l o r e  f u r t h e r  - 
s o u r c e s  o f  r e v e n u e .

11 BSPTBfBKR 1054 Indian Tanjf (Second
Amendment) Bill

Another consideration has been th a t , 
our import policy imposing quanti
tative restrictions on several commo-- 
dities by the fixation of small quotas: 
has had the eflfect of creating artificial 
scarcity and of needlessly raising the 
consumer price of such articles. The 
allotment of small quotas has had the 
effect of preventing newcomers from 
coming into the trade, as a result of 
which those established in the line 
have managed to gather excessive pro
fits. A policy of restrictionism of this 
nature can be justified by a chronic 
position of imbalance in our balance 
of payments of a kind which no 
longer obtains. A change in the direc
tion of relaxing some of these restric
tions was, therefore, imperative and 
that is what we are seeking 
to achieve by this Bill. The 
umbrella incidentally provided by 
quantitative control for the products 
of some of our nascent industries 
against foreign competition, apart 
from such cases as go to the Tariff 
Commission for protection, will now 
b e  furnished b y  the high rates of duty, 
a n d  a t  the same time, our import 
p o l i c y  w o u ld  b e  f r e e d  f r o m  un̂ x̂ y 
r e s t r ic t iv e  quotas. W e  have g iv e n  
c o n s id e r a b le  t h o u g h t  t o  th is  a s p e c t  o f  
t l ie  q u e s t io n  a i^ f i t  uraip w i A  a  v ie w
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[Shri a  6. Deshmtikii] V'
to relaxing import restrictions over a 
small sector that in the last budget 
certain import duties were raised .̂ n 
certa in  articles. Under the Bill 
is liQing introduced, we havp j^one one 

-step fu rth er in this d ii'ection . ’ Wliile 
the increase In du ty  w ill b rin g  in addi
tional reven ue, the la n d e d 'c o s t  of , the 
imported articles is  a result of the 
increased duty v ill be h igh  enougl̂ ^̂ so 
as to give protective co v e r  to local 
industriiss and operate â j  ̂ deterrent 

^against undue expansion of consump
tion in these import trad^ articles.
At the stme time, the excessive 
margin of profit that was available to 
the middlemen in conditions of scar
city ind«ieed by quantitative controls 
will be mopped up by the Exchequer.
The pursuit of this polity in the past 
has been attended with some success, 
and, as a sequel to the introductioi^ of 
this Bill, the import quotas will 

j naturally be liberalised in a great 
many of the items where duties have 
been increased.

.2 P.M.
The House will certainly expect me 

to give an idea of the estimated acldir 
^tional revenue that would be derived 
from the changes that have been out
lined above. I expect, it would be in 
the region of about Rs. 4J crores. It 
may be urged that, perhaps, these 
minor changes could have been defer
red either until after the Taxation 
Enquiry Commission has reported or 
until the presentation of the Budget. 
It is unlikely, however, that the Taxa- 

"tion Enquiry Commission’s recom
mendations will have any specific re
ference to such minor changes a s  are 
being proposed. And, in view of the 
l>088ible gap between the estimates of 
revenue and the actuals, it seems to 
me that we should take the earliest 
opportunity to make such changes a s  
are likely to contribute, even in some 
small measure, to the strengthening of 

revenue position. I , therefore, 
v e o n u n e n d  the proposals to the c p n s i-  
d ^ t i o n  o f  t h e  H o u s e .
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INDIAN TARIFF. (SECOND AMEND
, MENT) B il4 .

T h e  M ilU s te r  o f  C o m m e r c e  a n d  
ft id « s t r y <  (S h r i  T .  T i  K r i s h n a m a c l u u i ) :
I beg to move ft)r leave to introduce a  
Bill further to amenid the Indian 
Tariff Act, 1934/ -  '

T4t. Chalnhiein: The qUestibh is:
, . ; V' . . • •- ' N . • ■

, “That ji^ave be.graOfted ^o intro- . 
cjuo  ̂ a Bill further to flnxend the 
indiwii Tariff Act  ̂ 1934.’’ .

The motion was (Adopted, *

 ̂ §iliri T. T. Krishnama^har:: I intrô  ̂
dwce*>the BilJU : r •

MOTION RE: FLOOD SITUATION IN 
INDIA

The: l^inisti^’ of Plamiiag and irrl- 
fatii^n and Power Nan^a): < 1
beg to move:

'That the fiood situation in India 
be taken into consideration.”
Sir, some days ago I presented to 

the House whatever material was 
then available about the fiood situa
tion in the country and the operations 
regarding relief that were in progress. 
I also gave to the House an idea of 
the nature of the problem and its 
magnitude. I proceeded further to 
indicarte,—tentatively, of course,—the 
lines on which the problem should be 
and could be dealt with. Having 
done that, I think I need not cover the 
same ground again, and what re
mains for me to do at this stage is 
to acquaint the House with the 
developments which have occurred 
regarding floods during the period 
since the time of my last statement.

I have received this morning a tele
gram from the Government of BengaU 
according to which,—

“ W a te r  le v e ls  o f  a l l  r iv e r s  a r e  
r e c e d in g . S o m e  a r e a s  s t i l l  s u b -  

m e r je d  C o o ^ h -B e h a r  a n d  M a ld a  
d is t r ic t .  V r o p to a  c o n t in u e s  tn  
T o m  •n<̂  CJooch-^d^* He«v7

i r t tk  t h e  r e e o m n ^ d a t l o n o l  t h e  F r e s ld e n t




